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So far as the word ‘goonda’ is concer-
ned, he has completely denied it. Now the
other word that is deft is ‘goondai’. 1 have
told you a number of times that I am
going to examine the meaning of it. If
it means ‘goonda’, you will be allowed.

SHRI VASANT SATHE : Then reserve
your ruling, examine 1t and give it on
Monday.

MR. SPEAKFR
Sinha,

Shr1 Dharam  Bir

13.47 hrs.
PAPFRS LAID ON THF TABLE

ANNUATL REPORT 01 REGISTRAR O NEWS-
PAPERS, STATEMENT

THE DEPUTY MINISTER IN THF
MINISTRY OF DEFENCE (SHRI ). B.
PATNAIK) . On behulf of Shri Dharam
Bir Sinha. 1 beg to lay on the Tuble—

(I» A copy of the Annual Report
{Part 1) of the Registrar of Newspapers
for Indisa on Press in Indma. 1972,

(2) A statement (Hindi und Fnglsh
versions) explaining the reasons for not
laying the Hindi version of the above Re-
port simultancously,

{Placed in Library See No. Lt.-4942/
73]

ANNUAL  REPORTS OF GARDEN RiacH

Woskssors, MazacoN Docx, Goa SHir-

YARD FoR 1971-72, NOTIFICATION UNDER

INDIaN Sorpiems (LiTicamioN) ACT, 1925

AND NavY (AMDT.) REGULATIONS UNDER
Navy Act, 1957,

SHR{ J. B. PATNAIK : I beg to lay on
the Table—

(1) A copy exch of the following
oapers  (Hindi and English versions)
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under sub-section (1) of section 619A
of the Companies Act, 1956:—

(a) Annual Report of the Oarden
Reach Workshops Limited, Calcutta,
for the year 1971-72 slomg with the
Audited Acocounts and the comments of
the CTomptroller and Awditor Genarsl
thereon. {Paced in Library. See Mo.
LT-4943 /73].

(b) Annual Repart of the Mazagon
Dock Limited, Bombay, for the year
1971-72 along with the Audited Ac-
counts and the comments of the Comp-
troller and Auditor General thereon
[Placed in Library. Sec No. LT-4944/
73]

(¢} Annual Report of the Goa Ship-
yard 1imited, Vasco<a-G;ama, Goa,
for the year 1971-72 along with the
Audited Accounts and the comments
of the Comptroller and Auditor General
thereon. [Placed in Library. JSer No.
1.T-4945).

(2) A copy of Notification No. SRO,
77 (Hindi and Enghsh vermons) published
in Gazette ot India dated the 7th April,
1973 1wued under mection 3 of the Indian
Soldicrs (Liligation) Act, 1925, [Placed

in Library. Sec No. LT-4946{73]

(3) A copy of the Navy (Prescribed
Offiers) ({Amendment) Regulations, 1973
(Hindi and Enghsh vemnsions) published in
Notification No, S.R.O. 80 in Gazette of
India dated the 14th Apnl, 1973, unde:
mection 185 of the Navy Aet, 1957
[Placed in Library. Sce No. LT-4947/73|

(Interruptions)

MR. SPEAKER : As for the meaning
of the word ‘goondai’, T am keeping the
dechion open so far as ‘goondai’ s con-
cerped. I have given my muling on
‘goonda’,

REVIEW & ANNUAL REFPORT oOF Mysom:
Inox & STEmL LTD. FoR 197172

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA) : I beg to
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lay on the Table a copy each of the follow-
ing papers (Hindi and English versions)
under sub-section (1) of section 619A of
the Companies Act, 1956:—

(1) Review by the Government won
the working of the Mysore [Iron and
Steel Limited, Bbadravati, for the vear
1971.72.

(2) Annual Report of the Mvsore
fron and Steel Limited, Bhadrasvat, for
the year 1971-72 alongwith the Audi-
ted Accounts and the comments of the
Comptroller and Auditor General there-
on. [Placed in Library. See. No, IT-
4948/73]
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MR SPEAMFR
nied. it cannot be a
o pnvilege motion.

When fuuts are
subjust-matter

-
of

THE MINISTER OF PARLIA-
MENTARY AFFAIRS SHRI RAGHU
RAMAIAH) : Now, apart from anv dis

tinction between the words goonda and
woombai, 1 submit that you must realise
that the motion is against the /ndion Ex-
press alo, the editor apd  publisher.
(Interruptionc)  Plenac listen. 1 do not
know whether he has wniten to you deny-
ing these words.

MR. SPEARER . | have <aid 1
examining this mutter.

SHRI RAGHU RAMAIAH . 1 submit
that there can be no ruling on thut vntl
you hear from the editor; whether he has
said it, or what he has to say, hecabse.
whatever Shri Madho 1imaye has <aid. it
is in cold print. (Inrerrnprions)

Now, the motion is against the edsmor
and the publisher of the Indian Eipress.
That is the first thing. Secondly, [ am
glad you said that you are not closing the
issue, the motion cven us regards Shri
Madhu Limaye, because you want to satis-
fy yourself as to the word used, goonda
and goondai. So. keep it opemn in both
these respects. and then we will sec.

MR. SPFAKER : I have said onc thung
and 1 must repeat it again [ have given
my ruing. My ruling is. we have been
following 1t in the past—that when the
facts are denied in this House, there is no
privilege motion on that. So far as the
word roondai is concerned, we will exa-
minc whether it means anything bad. [
will examine it.
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SHRI C. M. STEPHEN : 1 am not cou-
testing any ruling that you have given;
the ruling to the extent it goes is accept-
able and we submit to that. But the ques

tron i+ this. T am only clarifying the post
twon. Mr. Unnikrishnan has given motice



